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Title : Situation arising out of recurring accidents in Coal Mines in the Country.

MR. SPEAKER: Now, the House shall take up next Calling Attention, Shri Bhubneshwar Prasad Mehta. We
should finish all Calling Attentions within 20 minutes.

#ft YaIvaR FTE HEdl Aede Heley, ¥ Bidel H3l Ol b1 e ey die e @ e A B 3R fRerar g s e
&l g 6 78 39 W9y | aawTey <

W A H¥Al WHl A IRER @M drell geedl, i W A A< Eariiasetl farfies
(¥ofouaio) & il Hiar Hiferadt # gS goed,  RONd WoRawy dIce I FHSRI Bl G §§ AT 9 ey
H DR gR $OIY Y A"

THE MINISTER OF STATE IN THE MINISTRY OF COAL AND MINISTER OF STATE IN THE
MINISTRY OF MINES (DR. DASARI NARAYAN RAO): Sir, coal mining is...

MR. SPEAKER: Shri Mehta, you have got the statement. Have you not?
#fl YaIveR UAIE AEAT : 3fedE Weled, S ITHe e T gl

MR. SPEAKER: Then, we can treat it as laid on the Table.

DR. DASARI NARAYAN RAO: Sir, coal mining 1s considered world over as a hazardous profession. However,
with constant stress upon safety, there has been a steady improvement in safety performance over the years. The
number of fatal accidents in coal mines in the country has come down from 222 in 1975 to 90 in 2004. Fatalities
have come down from 664 to 99 during the same period. In case of Coal India, the fatality rate which was 2.62
per million tonne of coal production

* Treated as laid on the Table
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and 0.52 per three lakh man shifts in the year 1975 has been brought down to 0.22 and 0.20 respectively in the
year 2004. Number of fatalities has come down from 105 in 2001 to 70 in 2004. In respect of Singareni
Colleries Company Ltd., fatalities have come down from 25 in 2001 to 14 in 2004.

In the current year, 54 persons have been killed in accidents till the end of July in respect of Coal India

and 9 in case of Singareni.

Partial drowning of underground workings of old Bansgara Incline, Central Saunda Colliery, Barka Sayal

Area of Central Coalfields Limited (CCL) occurred on 15.6.05 i.e at the end of night shift of 14t June 05.
There had been a roof fall followed by flow of water from the upper seam to lower seam where depillaring

operation was in progress. In the night shift of 14™ June 2005. 45 persons were working in this mine. While at
the end of the night shift all other persons came out, 12 loaders and two supervisors still at work were trapped in

the accident and lost their lives.

The Rescue and recovery operations along with action to dewater the drowned area were taken up
immediately. Control Rooms were also set up at CCL HQ, CIL HQ and in the Ministry of Coal to monitor the
progress of dewatering and recovery of trapped persons. The water level, which had risen to 252m (Reduced
level) was brought down to 227.20m (Reduced Level) when all the bodies were recovered. Services of Naval
divers for rescue of survivors were also utilized, but the precious lives of miners could not be saved.

Ministry of Coal had constituted a Committee headed by the Chairman-cum-Managing Director, Central
Mine Planning and Design Institute Limited for holding a departmental enquiry. The Committee has since

submitted its report. The main findings of the report are as under:

(1) The accident was caused by fall of a large area of standing roof in the decoaled area leading to
air blast. The presence of weak zone of strata might have contributed to the fall of roof, which
led to inrush of water through the caved area from the water logged old workings of overlying
seam. Ineffective dewatering of the overlying seam before and during depillaring is the major

cause for inundation.
(i1) Act of negligence and dereliction of duty have taken place on the part of CCL officials.

The Directorate General of Mines Safety (DGMS) under the Ministry of Labour, which is the statutory
body for enforcement of safety statutes in mines in the country has conducted an enquiry into the accident, under
the Mines Act, 1952 and submitted its report to Ministry of Labour in this month.

Ministry of Labour has also ordered a Court of Inquiry under Section 24 of the Mines Act, 1952. A
formal notification for this will be issued soon.

CCL has paid compensation to the affected families varying from Rs. 10.32 lakhs to Rs. 11.86 lakhs.
Employment has also been given to one dependent of each deceased. The families of the deceased have also

been allowed to retain the company quarters.
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In addition, the Prime Minister has sanctioned an ex-gratia of Rs. 1.00 lakh to each family from the
Prime Minister’s National Relief Fund. CIL as sanctioned Rs. 1.00 lakh to each family as additional ex-gratia.

Families of the deceased are entitled to payment of Provident Fund in the region of Rs. 3 to 4 lakhs and pension.

Safety has been integrated into process of coal mining itself. An institutional arrangement is in place to
keep vigil and monitor all aspects of safety in coal mines at various levels. Participation of workers’

representatives is ensured at all levels of safety monitoring.

Besides, the Government is promoting a number of other initiatives to promote safety awareness, such

as:
(1) Conference of Safety in Mines; (11) Workers’ participation in safety management; (ii1)
Tripartite and bipartite reviews at various levels; (iv) Training of work force; (v) Observance of Safety

Weeks and Safety Campaigns ; and (vi) National Safety Awards.

To reduce accidents in under ground mines, modern technologies are being adopted. These include
providing scientific roof support systems, increased use of roof bolting and roof stitching methods, introduction
of modern mechanized drilling machines, mechanization of loading operations through introduction of Side
Discharge Loaders (SDLs) and Load Haul Dumpers (LHDs) to reduce exposure of workers to mining hazards,
introduction of highly capital intensive computerized continuous mine environment tele-monitoring system
(ETMS) etc.

Sir, the unfortunate accident at Bansgara Incline was due to human element as was brought out by the
departmental enquiry as well as DGMS. From my discussions with the workers when I visited the site the very
next day the possibility of human failure was evident to me. I have immediately ordered a departmental enquiry
and suspension of concerned officials. In all, 5 officials including the General Manager of the area have been
suspended. Appropriate punishment will be given to all the concerned in due course so as to enforce
accountability at various levels and eliminate human factors leading to accidents.

Sir, the government is committed to ensure safety of coal miners who are serving the nation braving all
odds. I would like to assure the august House that no effort will be spared in this regard. In the end, I would like
to thank Shri Buhbaneswar Mehta and Shri S. Sudhakar Reddy for raising this important matter in the august
House and also the Hon’ble Speaker for giving us an opportunity of reiterating our commitment our

commitment to the safety of our coal miners.

sft YaIveR TS AR : sreme wERy, HN Ay A off & WedT B Uel ¥ BRen S YR B A § iR T8 2
SIq BIg Tl Hedt ® df I ¥ IR a6, IR 98 AY0R &, kel 40K 8, R Pl iU & dui 8, 918 draen w3 of
& W P 7l & afd & 9l S TN A §| Uge-ai 37 a@ a1 rex-an HEl kel 8, ofdhd Uge-dN T dig o
@ qIg S G B SUR B ALY, I8 ST e (BT O &1 39D 97 B w e R TE Tl A & Wy, § st
garT @redl § & wfermie @ RRST 7 i dar A v Rl draen weml § iR geq arefl ghesli ® &g ue &
Gdy # & g, Af T IF AR HHS F 39 RIS HT Srgurer A& A w21, (araur)
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MR. SPEAKER: Quiet please. We are discussing an important matter.

sl qaAweR g AEAl : # A HA ST G AEA A B waR FAE B 99 RUIE B RGN W FEl a s oA
T 87 ¥eeHe H garn T g & ueei § S omt 21 afe gHeel @t W 100 # W 90 @ W 7 il $HH Addd U
& & 5 gaean fAagpa 48 & T €1 R Hifead # 3 e 981 ff, UG aR #§ #§ Mud! iR AFHG ST P g7 qrEd
g 5 a8 W & Fates a7 4 vt 21 98 et & vvard qrea w5 St & W § ff R of| 98 & SR Aeigd o del o
f5 oot & A Wrel UEW S BiceN Braed 9 @ W IEEO[MSOfficel0], Vg wiar B d9N B, Th gheT &
g, 3113 Wil Ugel 9 R & T Aff | T 2004 H Tl HeFiawsd W FSe oax Siaer @em &1 R & =g fbar | =2
wel o {6 g4 el & qaifee € arq fear S, oifh 99 W &g er= 781 QA w1l §@ drIe @ed A @ s, dl
AAQ DI B W A TN AR AR ESdledl SN @, 98 o ¥ HRW W, odfdbd 98l & AoR, Heide ffthar ik
oo gR1 W@t SR IS ward H A4S Tl wE A ot Ry Agan, A G6R T AR &R doge iR @1 foraa
fear 5 @l ®Ig ven ue bt &, gafoy g9 dq a feun syl . (eau)

J1eUE HElGT @ 31T YA gfou|

..\ FIYTH)

st gaTaR vaTE AT : ofedeT #RIGY, Usel WY 4T A off WY, SHD d1¢ F U Y. .. (), T B 916 I8 Dl
I8 HA M| F R B AT G A Y A1 g8 S THAH HOIGR A UH-Ueh R weHl &1 b [l .. (aumE) s gre
T A TS H TH AEH TEal AAOR 3R Aeige fifther o forga e on fF gt @t et w8 & g S geft I w e
dg 3 TS B, SUD 4 P GIR FHGR B TS 2, 39Y g8 FH A ged ge gadt 8 AfFT 99 W W werfdeRal ¥ e
el fan| e @ IF & ugel T A9y W AoR @ de 6 dg @) afedt w8 @ gl (aum)

MR. SPEAKER: Five officials have been suspended. Inquiry is going on. What more do you want?
sft qaeeR TG AT otede wWeley, § a1 3@ €. (2aur)
e Helqd  : Usl WU < HT 9T el w, M7 0 gfeul

#ft ITaR TG ATl WCRGIRGT 7 39 W PIs & el fadr| 98 tes geT 9, R 14 a9l B 9 @ 181 9'
PIISY WI UF TS TS & 918 A1 uTdt 95 <@, v S forw Ry 7 are) far manl g ued @ drvr a1 § fR SeE
S a7, 1 w9iE B @Ry, @8 @l e, feR de & T8l @y S . .. (Faur)

MR. SPEAKER: I will have to stop in future all Call Attentions, if it is not being used properly. Senior
Members are also not using it properly. You are going much beyond that. It was done my Malhotraji also.

Shri Mehta, he has given an elaborate reply.

... (Interruptions)

#ft YaTaR yAE AEdr ;9o Yo el gl (FauH)
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# e drear g f5 Ut geT SR T QASNE WY, IGH & AT Hbel AU DI S A 8, DA HATRT &R
9 IR F B ¥ I By T E? RF A B Fed gee g8, off 39a foly SatesE € U8 O ® 5 9% ade feu m
g, S o Rard & Wor fear € 5 @ e €1, (EaE) & $e 9w € fF S @ 14 7oy @ g & forg
fom1ER € 9 A &b 99 W &A1 BT GHeH1 gl Y|

& gUCT & WA A 3t off f swat I ot gaard @ WYl (@aUrE) S FE T 6 B & s
H BT U@ 8, DIC B N S HI SN R $H TRE B FaRAT Hd dH DI SN qifp Al gelen R & 7 =<l .,

(SIgETH)

I HEIGT @ AUS! Ueh fAde &1 oig <8 famie oy 7g 2l

.. (T9HT)

SHRI SURAVARAM SUDHAKAR REDDY Mr. Speaker, Sir, the hon. Minister of Coal very rightly pointed out
that coal mining is considered as a most hazardous profession in the world. In the last few years, undoubtedly,
the accidents have come down but very serious and fatal accidents are still taking place. In Singareni Collieries
and in other collieries, very large number of people are getting killed. It is not the question how many accidents
were there in 2001, and how many were there in 2004. In the modern world, with the modern equipment, it is
necessary that all the modern equipment should be there. I would like to know from the hon. Minister whether
we have the modern machinery to tackle the rescue operations and dewatering of the coal mines when such an

accident takes place.

Secondly, it is true that substantial compensation is being given, but compensation certainly cannot

bring back a husband and a father to the families. We should see to it that no accident takes place[rll]. [r12]
I would like to know whether any steps have been taken by the Government 1n this regard.

As regards punishment, the Minister has said that punishment will be given. What is the punishment
given to those officers who are held responsible till now?

The Parliamentary Standing Committee on Labour appointed a Sub-Committee in 2002 with Shri
Gurudas Dasgupta as its Chairman, and certain recommendations for preventing accidents in mines had been

made. I would like to know whether any steps have been taken on the recommendations of that Sub-Committee.
MR. SPEAKER: Shri Dharmendra Pradhan. Please put only one question.

st et waT wRiey, # omue W ¥ e Wiifhe e ge @edr g1 99 A R SRy WeH R BIe-HIe g B
Tl X8 €, S9 49 #, I WM & TR U ofdd W DTl 96 2ial Bal gl 99 9 et iR RraaiRe & fav fafke 2m
@ 91T DE I &, AT R TG ORI W AT T AR W & IR § O g91 dd B ¥4 fman 8?7 afe 78, ar 7 9w
T UX 31T BT Sleidl? FT Y DR 3R P WRAR, Al ® AUt fqUTT fFafdy S9 gaiid B A0 & aX § [rar?

MR. SPEAKER: Shri Basu Deb Acharia. Please put only one question and nothing more.
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SHRI BASU DEB ACHARIA Sir, accidents in coal mines particularly in the underground mines rarely take
place. It has taken place in one of the underground mines in the Central Coalfields Limited, where 14 miners
have lost their lives. There is a shortage of safety category staff in different subsidiaries. I would like to know

whether the Government has taken steps to fill up those vacancies of safety category staff. This is number one.

Secondly, sand stowing is not properly done. This happened because of de-pillaring in that particular
coal mine. I would like to know from the Minister whether the Government is contemplating to take certain
measures, which are required to be taken particularly in the underground mines like sand stowing, de-pillaring

and enough protection of roof fall, in order to have a foolproof system particularly in the underground mines.
MR. SPEAKER: Now, the hon. Minister will reply.

DR. DASARI NARAYAN RAO: Sir, the hon. Member, Shri Bhuvaneshwar Prasad Mehta was very much there
on the spot. The very next day, I visited the spot and I was completely in touch with him throughout the rescue
efforts made. Immediately on the spot we suspended five officials and immediately the Ministry of Coal
constituted a Committee headed by CMPDI Chairman. That Report has also come. DGMS has also constituted
a Committee. The Ministry of Labour has asked for a Court of Inquiry and the notification is going to come.
These two Reports have come. Based on both the Reports, whatever decision we are expected to take in the

beginning, has been taken. Their findings are also with me.

The accident was caused by fall of a large area of standing roof in the decoaled area of Panel 11 in
Bansgara, where de-pillaring with caving was in progress. This has happened — it is already mentioned in the
Report itself — due to the negligence on the part of officers from CCL. DGMS Report has to be implemented by
the Ministry of Labour. As soon as the Court of Inquiry is over, whatever punishment is going to be given, that
will be considered[lh13].

He has said that it is a closed mine. But it is untrue. It is not a closed mine.
MR. SPEAKER: That is not correct.

DR. DASARI NARAYAN RAO: Yes. It is one Panel. It is one area because the de-pillaring of Panel A was done

from 18th

2002 to 2004. About Panel 11, they had taken stock of the de-watering situation, and in November, 2003 they

November, 2000 to August, 2004. In the same mine, depillaring of Panel B was done from September,

had applied for permission to the DGMS and obtained the permission. They had started the work on 13t of
December, 2004. But what happened 1s that while 1n the other sectors, in the other panels, the work was going
on, it was interpreted that this is a closed mine. On detailed verification, they have said that the work is on in
some areas of the same mine.

Regarding the second thing which our hon. Member said, they had predicted that some accident was
going to take place. Chandni garam hua 1s the word they use. Whenever some collapse or some sound will
come, that will be called Chandini garam hua. So, they had said that it was intimated to a Sardar but
unfortunately that Sardar was also there among the people who were killed. So, I cannot find out what happened
there.
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Shri Suravaram Sudhakar Reddy has said about modernisation. He is right. You know very well that
coalmine is especially an accident-prone area. If you go into the details, for three lakh man-shifts, in the forward
countries, in the developed countries like the USA, 0.47 i1s the accident death rate. In France it 1s 0.32. In
Australia, it is 0.44. In China, series of accidents are taking place. But so far as India is concerned, the accident
rate is 0.29. It does not mean that we should not take care. Still we have taken all the measures.

SHRI BRAJA KISHORE TRIPATHY (PURI): Are you satisfied with the accident rate?
MR. SPEAKER: No, Mr. Braja Kishore Tripathy, then I will not give you a chance.

DR. DASARI NARAYAN RAO: How can you say that we are satisfied? Will anybody be satisfied with an
accident? We are taking all the measures. It i1s an accident-prone area. There are 305 mines with the Coal India,
out of which, 96 mines were mechanised and 80 mines have been taken up for mechanisation during the Tenth
Plan at a cost of Rs.455 crore. The remaining mines will be taken up for mechanisation in the next Plan. Check
services are being implemented totally. This was not there earlier. After the accident, it has been implemented. I
would like to discuss this matter with the union leaders to prevent recurrence of accidents. I have conducted a

meeting on 4™ of this month with all the union leaders and the management of Coal India. On 131 of
September, I have called for a meeting of the Standing Committee to discuss all these things.

There is another thing. Both Shri Dharmendra Pradhan and Shri Basu Deb Acharia have asked for taking
up safety measures, which I am taking. I am going to discuss safety measures in the Standing Committee

meeting to be held on 13 of September. We are going to take care of the workers. You know how both myself

and this Government are acting for the workers. We are more concerned about the safety of the workers.

MR. SPEAKER: What about the canal? He has asked about the canal. You consult the State Government before

canals are dug. You look into it.

DR. DASARI NARAYAN RAO: All right, Sir.

11.59 hrs.
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